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JAUTHORITATIVE ENGLISH TEXT

Bill No. 21 of 2009

THE SALARIES AND ALLOWANCES OF MINISTERS (HIMACHAL PRADESH)
AMENDMENT BILL, 2009

(ASINTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Salaries and Allowances of Ministers (Himachal Pradesh) Act, 2000
(Act No. 11 of 2000).

Be it enacted by the Legislative Assembly of Himddhiadesh in the Sixtieth Year of the
Republic of India as follows:—

1. Short title.—This Act may be called the Salaries and Allowano&sdMinisters
(Himachal Pradesh) Amendment Act, 2009.

2. Amendment of section 3. section 3 of the Salaries and Allowances of
Ministers (Himachal Pradesh) Act, 2000 (11 of 20Q@reinafter referred to as the "principal
Act"), in sub-section (1), for clauses (a) to (tig following clauses shall be substituted, namely:

"(@) Chief Minister Rupees thirty four thousand per
mensem;

(b) Cabinet Minister  Rupees thirty one thousand pe
mensem;

(c) Minister of State Rupees twenty eight thousangder mensem; and
(d) Deputy Minister Rupees twenty seven thousandgp mensem.".

3. Amendment of section 10.-4A section 10 of the principal Act, in sub-sectidy,

in the first proviso, for the wordssé&ven thousand rupees"the words"ten thousand rupees”
shall be subsitituted.



STATEMENT OF OBJECTS AND REASONS
Due to sharp increase in the cost of living areldbnsiderable expenses which an Hon'ble
Ministers, as a public representative has to imcuaccount of various demands of the public life, i
has been considered necessary to increase theimexsalaries and telephone allowance. This has
neccessitated the amendments in the Salaries amdakices of Ministers (Himachal Pradesh) Act,
2000.
This Bill seeks to achieve the aforesaid objestive

PREM KUMAR DHUMAL,
Chief Minister.

The............... August, 2009.

FINANCIAL MEMORANDUM

Clauses 2 and 3 of the Bill, when enacted, with#rmmadditional recurring expenditure out of
the State Exchequer to the tune of Rs. 27.36 Ilpghsnnum approximately.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLEO7 OF THE
CONSITUTION OF INDIA
[GAD File No. GAD-C(D)-(6)-1/2004]

The Governor of Himachal Pradesh after havingnbemrmed of the subject matter of the
Salaries and Allowances of Ministers (Himachal sl Amendment Bill, 2009, recommends,
under article 207 of the Consitution of India, th&oduction and consideration of the Bill in the
State Legislative Assembly.



Sections to be effected due to the proposed amendme in The Salaries and Allowances of
Ministers (Himachal Pradesh) Act, 2000.

3. Salaries and allowances.42) Each Minister shall be entitled to receive kaigaat
the following rates, namely :(—

€) Chief Minister Eighteen thousand rupees persem;
(b) Cabinet Minister Fifteen thousand rupees pensem;

(c) Minister of State Eleven thousand rupees parsam; and
(d) Deputy Minister Ten thousand rupees per mensem

(2) Each Minister shall be entitled to receive pemsatory allowance at the rate of five
thousand rupees per mensem.

(3) Each Minister shall be entitled to receiveaiowance for each day during the whole
of his term at the same rate as specified in cl@ysaf sub-section (1) of section 4 of the Himath
Pradesh Legislative Assembly (Allowances and PensidMembers) Act, 1971.

Section 10.  Free installation of telephone.{2) Each Minister shall be entitled to have
a telephone installed at any place within his daureshcy or at his permanent place of residence, if
such facility is available at such place at nornaéts and without incurring any additional cost, as
may be specified by him, and after the place ofailetion is so specified, the charges for first
installation of security deposit and annual rent uch telephone shall be borne by the State
Government and all other expenses such as thagegeto, local and outside calls shall be paid by
the Minister:

Provided that the expenditure on local and outsalks incurred by a Minister in any month
shall be reimbursed by the Government subjectmt@amum of (seven thousand) rupees:

Provided further that a Minister may continue t@iahimself of the facility of telephone
provided to him for a period not exceeding 15 dags) the date of his ceasing to be a Minister.

(2) All expenses which are payable by a Ministerelation to the telephone installed
under sub-section (1) shall be paid by him directlgash and if it is not so done, the same may be
adjusted by the State Government against any antmeto him from the State Government.



